TO 1’13 PURLISHED IH PART II <FCTION 3(4i) OF THE GAZETIE OF INDIA,

Govermment ¢f India

Ministry of TI'inance

Department cf Revenue
Lentral Poard of Direct Taxes

A e o s e

New Delhi, the ZL‘{J“\ ﬂ_g_,\e/la_( (Y q?

NOTIF ICATION
(INCO: M -TAX)

$.0.No, In exercige of the powers conferred by sub-<clause
(iv) of clause (23C) of Section 10 of the Inccmé—tax Act, 1961

(43 of 1961), the Central Government hereby notifieg "Sri Sarda
“Iath, Dakghineswar, Calcutta” for the pumoOge of the sald gub-clause
fer the agsegsnent years 1999-2000 to 2001-2002 subject to the
following conﬂiticna. namely: -

(i) the eqséqqee will apply 1ts income, or dccumulate for
application, wholly and exclugively to the objects for
which it 1s estakblisghed:

(id) the ascegace wiil not invegt or depogit its fundg
(other than voluntary contributiong recelved amd
maintained in the form cf jewellery, furniture ete. )
for any period during the previous years relevant to
the asgessment years mentioned above dtherwlse than
in any one or more of the forme or modes specified in
sub-gection (5) of Section 11; :

(iii) thig notification wil] not apnly in relation to any
income Geing profilts aml calnsg of huglnegs, unlegs the
buginegs is incidentzl to the attalmment of the obje-
ctives of the agsessee and separate books of accounts
are maintained in regpect of such kusinegs,

( eaMAR RHADRA )
UNDER ¢ECRI TARY TO THE GOVT, OF INDIA

Notification No, ]a}:}? (F,No. 197/22/98=1ITA~1)
To
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